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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
/ PRINCIPAL BENCH, NEW DELHI

Original Application No. 693/2023
IN TIU MATTER OF: -

News items appearing in Deccan Herald dt: 24/10/2023 titled “Pollution Control
Boards are the weak links”

RESPONSE BY WAY OF AFFIDAVIT BY THE COMMISSIONER/SECRETARY,
FOREST, ECOLOGY AND ENVIRONMENT, CIVIL SECRETARIAT, LEH

LADAKH

(IN RESPECT OF UT OF LADAKH)

AFFIDAVIT

1, Dr. Vasanthakumar Namasivayam, IAS, aged 49 years, working as

Commissioner/Secretary, Department of Forest, Ecology & Environment, UT of Ladakh,

having office at Civil Secretariat, Leh..,Ladakh, do hereby solemnly affirm and state as

under: -

1, That the aforementioned matter related to News Item titled “ Pollution Control Boards

gre the weak links ” appearing in Deccan Herald dt: 24/10/2023, wherein Member

nUB&e,Fda,y, L,dan, Po11„,tio„ Cont,of Committee (LPCC) ,id, affidavit No: -IN-'/ V b #f/ '\\

i( e ) I,A$®\0915430989W dt:-29-06-2024, submitted the detailed affidavit w.r.t. to
.< Towee{ Ahn;d %:\\

tMPq#'' ;“t"= “g“di-F r11i"g "_p 'f dl' “T”=t_P';t,=_?_TCB;/,P,cc=_T TT
\-VcrpW, Central Pollution Control Board (CPCB) vide No:-LPCC-

<a,4th,,@3693/2024/212- 13 dt, -29-06-2024.

tcB
\+ add
\%. *

-~'-H+,.

2. That the Hon’bIc N(JT in order dt: 11/09/2024 raised observations regarding filling up

the vacancies of PCBs/PCCs by 30/04/2025 and adequate infrastructure in the

laboratories of the SPCBs/PCCs and to make them fully functional, with the direction

to file the progress report before the next date of hearing i.e., 09/01/2025, keeping in

view the observations made by the Hon’ble Tribunal.

3 . That the observations/directions issued by the Hon’ble Tribunal as per order dt:11-

09-2024 are as follows: -

A. Directions/observations regarding filling up of vacant posts and status of
laboratory: -

i) Though from that order it appears that the direction of Hon’ble Supreme Court

is to all the States to $1t up the vacancies of PCBs/PCCs by 30/04/2025 but since

Counsel for GNCTD has st,tbwtitted that the said direction applies to the States

Page 1 Qf 24
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falling within NCR, therefore, we hereby direct that the State/UT not covered by

the order of the Hon’bte Supreme Court dated: 27/08/2024 will also BIt UP the

posts lying vacant in the SPCBs/PCCs latest by 30/04/2025 .

All the possible efforts will also be made within this period to provide

adequate infrastructure in the laboratories of the PCBs/PCCs and to make them

fully functional .

h) We also take note of the fact that in some of the States/UTs the adequate number

of laboratories do not exist) therefore, expeditious steps will be taken to cure it.

In compliance to the Hon'ble NGT order dt: 11/09/2024, the progress report is hereby

submitted as follows: -

I. Status of posts in LPCC:

That9 Ladakh Pollution Control Committee has notified the Recruitment Rules for Non-

gazetted Subordinate Staff vide S.O. No. 116 dt: 24/10/2024. The coPY of Recruament

Rule is annexed as ANNEXURE-R-1.

2. That9 the vacant pOStS have been referred vide No. LP(_'(_'/UTL/RR/2024/223-24 dt:

18/12/2024 to Ladakh Sub-ordinate Service Selection Staff Board (LSSSSB) for selection

of suitable candidates to fill up these vacancies. The copy of referral/recomrnendation
'e=T.=,?-b

rAliE rUBG1&erWated 18-12-2024 is annexed as ANNEXUR- R-2.
// <=3 h %N\\
lg' Tom&3 .AgM a*ble time of bifurcation of the Jammu and Kashmir State into two Union Territories

: b;}})GO„, s,i,„tin, ,„d T„h„i,,1 p„t w„ ,11,,,t,d t, L,d,kh P,lludon Control

\%,) L_XCor®{gee as per SRO 721 and SRO 722, which was followed by submission of the

:+r?=.§h'i„,1 f., c„ati.„ .f ba„ minimum s,ie„tinG and technical staff in the Ladakh
'-'ana_'. +h---+ -

Pollution Control (-"ommittee 2nd Board meeting held on 18/01/2023 .

The copY of SRO 721 is annexed as ANNEXURE-R-3. The copy of SRO 721 is annexed

as ANNEXURE-R-4. The copy of the minutes of 2"d board meeting is annexed as

ANNEXURE-R-5 .

4. That9 after approval from the Competent Authority, the UT Administration submitted the

proposal for the creation and sanction of Scientific and Technical pOStS tO the MoEFCC9

(JaI vide No.: COnl/Secy./FE&E/UTL/2024/225-31 dt: 1 7/12/2024 for further

recommendation to the Department of Expenditure, Ministry of finance. The Copy of the

proposal for the creation and sanction of Scientific and Technical posts is annexed as

ANNEXURE-R-6.

Page 2 of 24
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B. Status of the Laboratory: -

1. That9 Ladakh is a cold mountainous arid desert with harsh winters and short summers.

The working/construction season is limited only to nearly six months during the summer.

Due to harsh climatic conditions and closure of the passes, the civil works get

hampered/stopped with the onset of winters in October. The LPCC shall commence the

laboratory construction work as per norms with different sections at the beginning of the

summer season, which shall be completed by October-2025.

2. That9 since the laboratory iS under construction, the analysis for some basic parameters

for Air/Water pollution are being done in the temporary laboratory facility established in

the office of District Officer, Leh. Further, Self-Monitoring Reports (SMRs) from

MoEFC'C and cp(,..--'B accredited laboratories submitted by the unit holder are taken 'into

consideration for processing of cases for the Consent purpose.

3 . That9 in order to make the laboratory fully functional, the tender has been nOated fOr

F wpjase of laboratory equipment, in addition to already available laboratory equIpment
II:'\P- I ;he,bid No, GEM72024/B/57083 17 dt:18/12/2024 and the procurement is under process
0-

€' I

e?&,nMb@StI h,,, g .n, th,.„,gh th' c 'nt'"t' of th' ' fad'vit 'nd I h'rth” ' t't' that the contents
s'-====={f th, „m, „, t,„, ,„d .,T„.t .„ th, b„i, .f „,„d m,i„t,i„ed by the LPCC in its

ordinary course of business and nothing material has been concealed therefrom or mis-

stated9 and the answering respondent iS duly bound tO obey the directions and orders of

this Hon’ble Tribunal.

C::F@ "qe additional equipments. The copy of List of equipments is amexed as! loose#

! M®:jA©uRE-R-7.

DEPONENT

VERIFICATION

Verified at Leh) UT of Ladakh on this A day of _"'2L-20 dthat the contents of

the above affidavit are true and correct to the official records of this case and nothlng

materials has been concealed therefrom or Mis-stated.

\ a..*&" A&nW4 VuMLt:vttf}©3 Utet 9 wa/eh
SiaM,Vi: v
nga
G;M &i{!'it: B } ; ;;:

8 ;;; iii ;lib;;
SUfI)rD;st) i21;Int V of i if RIC F ; 1 :+ 1 : i''tS

t : i ; b !! ( •: :r; • L 3+1 {1If bblis a{fi(lily it & Ref i

b{on4J '
C &e: BO

'b©ONENT

bHP 4 >
aJp / / Ilya red ltA+USOf

+ / iI

Page 3 of 24

2177



+

U r r + r + = n = r n r r n • = n nrT = =

Annexure R- 1

brrTawTqFf{
GOVERNMENT OF INDIA

abe ’Inbak iJ @a}eff e
Ira.dt. -VeT.gT. -Jr.-11122024-1442

SG-LD-E-11 122024-1442

&rTrrtrrwT
EXTRAORDINARY

VTf€r©r? e 11@TftTa
PUBLISHED BY AUTHORITY

aSTRal 11 fBIfRI, 2024

LADAKH, WEDNESDAY, DECEMBER) 11) 2024

Part II - Section 3

#a-vrrMH a8 A(ra WFM
ADMINISTRATION OF UNION TERRITORY OF LADAKH

LADAKH POLLUTION CONTROL COMMITTEE

Notification
Ladakh, the 24th day of October > 2024

;: 1 = = =; o1 : : :oJ IL: : ieB = )CC : jn 1; :; }= V ::: ywl :1 1 :::: 1 = t:: Ill;Iii :i:I1l:: 11 : T=== fIJI :fl=LTr rtl:: : : jea:

£enera1 conditio„s of S,r,i,e of th, staff in the Ladakh Pollution Control Committee> nameIY: -

1. Short title and Commencement: -

( a ) Ii: : 1w : :EF: ; t== i = Te :1: i T=: :e= =: :[1iF: i : : s lig;Two fl ada ]EdhP on u tion Control o mm Itt

(b) These Regulations shall come into force from the date of their publication in the OffIcial

Page 4 of 24
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Gazette .

2. Definitions: - in these Regulations, unless the context otherwise requires: -

(a) „committee” means the Ladakh Pollution Control Committee constituted undeF the sectlon 4,

clause (4) of the Water (Prevention & Control) of Pollution Act, 1974 (Act No. 6 of 1974) dated:

23/03/1974 and section 6 of Air (Prevention & Control) of Pollution Act) 1981 (Act No. 14 of 1981 )
dated: 29/03/1981 and as notified by Govt. of India Notification No. C-603/Ladakh PCC/Legal-
2021 dt. 25-03-2021;

(b) “cadre” means the sanctioned strength of the service under these Regulations;

(C) aC-hairman9> means the ChairmaryChairperSOn of the Committee nominated by the Government

under section 4(2)(a) of Water (Prevention and Control of Pollution) Act, 1974;

(d) “Member Secretary” means the Member Secreta1lr of the Committee appointed bY the Government
under section 4(2)(f) of Water (Prevention and Control of POllution) Actl 1974;

(e) “Administration” means Administration of the Union TerritorY of Ladakh;

(f) “ Appointed day” shall mean the day as defined under section 2 (a) of the Jammu and Kashm11

Reorganization Act, 2019;

(g) „Member of Service!) means a person appointed to a post in the Ladakh Pollution Control

Committee (Sub-ordinate) Service under the provisions of these Regulatlons;

(h) 'CRegulationsD means the Union Territory of Ladakh Pollution
ordinate) ServiceRecruitment Regulations, 2024 ;

Control Committee (Sub-

(i) „Resident of Union Territory of LadakhH means any person who satisfies the criteria of
residence as may be prescribed for the purpose of emploYment under the Administration of Unlon
Territory of Ladakh under any Act> Rule or Regulation or Order having force of law in the Unlon

Territory of Ladakh ;

G) ccschedule99 means the Schedule(s) dnnexed to these Regulations;

(k) “Service” means selvice as constituted under these Regulations; and

a) “Union Territory” means the Union Territory of Ladakh.

3. Constitution of the Service: -

From the date of commencement of these Regulations, there shall be constituted the Union TerritorY of
Ladakh Pollution Control Committee (Subordinate) Service.

4. Initial Constitution: -

On the date of commencement of these Regulations, persons who have alreadY been appointed

substantively to a post in the Cadre of the J&K State Pollution Control Board (Sub-ordinate) Service and

Page 5 of 24
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finally allotted for service in the UrUon Territory of Ladakh in accordance with the provisions of the

section 89(2) of the J&K Reorganization Act, 2019, shall be deemed to have been appointed to the
service at the initial constitution.

Provided that a person appointed by the Competent AuthorIty substantively to a post in the Cadre of J&K
State Pollution Control Board (Sub-ordinate) Service on the recommendations of a Board after the

appointed day shall also be deemed to have been appointed to the service at the initial constitution and

the services rendered by him prior to the commencement of these Regulations shall count for the

purposes of Rules regulating his conditions of service.

5. Strength and composition of the Service: -

(a) The authorized permanent strength of the Cadre and the nature of the posts included therein shall be

determined by the Ladakh Pollution Control Committee, from time to time, and shall at the initial
constitution of the service under these Regulations, be such as specified in Schedule-l.

(b) The Ladakh Pollution Control Committee shall, at the interval of even' five years or at such other
intervals as may be necessary, reexamine the strength and composition of the Cadre of the service
and make such alteration therein as it deems fit.

6. Qualification and Method of Recruitment: -

(a) No person shall be eligible for appointment or promotion to any post unless he possesses the

qualifications as laid down in Schedule- 11 annexed to these Regulations.

(b) Appointment to the service shall be made: -

i. By direct recIuitment; Ol

it. By promotion, failing which by absorption;

Provided that the terms and manner of appointment by absorption shall be as notified by the Ladakh
Pollution Control Committee by a general or special order; and
Provided further that the Competent Authority to appoint a person to the service bY absorptlon shall
be the Ladakh Pollution Control Committee.

7. Probation: -

(a) Every person on appointment to the service, by direct recruitment shall be on probation for a period
of two years. Person on appointment to the service by promotion or by absorption shall be on
probation for a period of six months.

i. Provided that the period of probation may extend in accordance with the instructions- issued bY

the Ladakh Pollution Control Committee from time to time; and

ii. Provided Rrrther that other matters relating to probation, will be governed by the instructions

issued by the Ladakh Pollution Control Committee in this regard from time to time.

(b) During the period of probation or any extension thereof, as the case may be, if, the Ladakh Pollution
Control Committee is of the opinion that a person appointed to the service has not successfully
completed the period of probation, the Ladakh Pollution Control Committee may discharge the

directly recruited candidate from the service, or revert the promotee to the post held by him prior to

Page 6 of 24
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his pronrotion.

8. Training and Departmental Examination: -

Persons appointed to the service shall be required to undergo such training from time to time during the

course of probation and to pass such examination(s) as the Ladakh Pollution Control Committee may

prescribe;

(a) Provided that the Ladakh Pollution Control Committee may exempt, either wholIY or panIY3 from
such training or departmental examination(s), person who have passed the departmental examination

or ul\delgone training declared by the Ladakh Pollution Control Committee to be equiv'a\ent to a

departmental examination or training prescribed under these Regulatlons.

9. Eligibility for direct recruitment: -

(a) The age limit and other qualifications for direct recruitment shall be as prescribed by the Ladakh
Pollution Control Committee;

(b) Provided that a person already in Government Sewice would be required to apply through propel
channel for direct recluitment against a vacant post in the selvice9 if he possesses the educational and

other qualifications prescribed for recIuitment to such class or categorY of post.

10. Maintenance of seniority lists: -

(a) The Member Secretary of the Ladakh Pollution Control Committee shall maintain an UPto date and
final seniority list of members of the service.

(b) Provided that the seniority of members of the service shall be maintained in accordance with the

Rules as may be notified by the LadaH1 Pollution Control Committee by a general or special orde1

11. Disqualification for appointment: -

No person shall be qualified for appointment to the selvice unless the person is a Resident of Unlon
Territory of Ladakh.

Provided that this Regulations shall not appIY to persons allotted seFvice in Union TefritoIY of Ladakh
under the provisions of Section 89(2) of Jammu and Kashmir Reorganization Act, 2019, or such Rules as

may be prescribed by the Administration.

12. Interpretation: -

If any question arises relating to the interpretation of these Regulations, the matter shall be referred to the
Ladakh Pollution Control (.---ommittee whose decision thereon shall be final and binding.

13. Repeal and Savings: -

(a) A11 standing orders and notifications corresponding to these Regulations and in force immedlateIY
before the commencement of these Regulations are hereby repealed.
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(b) NoN\,ithstanding such repeal j any appoIntment order made or action taken under the provisions of the

Regulations or notifications so repealed shall be deemed to have been made or taken under the

corresponding provisions of these Regulations.

(c) Nothing in these Regulations shall affect reservations, relaxation in age-limit and other concessions

required to be provided for the Scheduled Tribes/Scheduled Castes and other Special Categories of
person in accordance with orders issued by the Ladakh Pollution Control Committee from time to

time in this regard.

14. Residuary Matters: -

In regard to the matters not specifically covered by these Regulations, the members of the service shall be
governed by the Rules/Regulations and Orders as may be prescribed by the Ladakh Pollution Control
Committee.

Digitally signed by

NAMASIVAYAMI NAMASIVAYAM
VASANTHAKUMAR

VASANTHAKU MAR Date: 2024.12.1 1 17:24:41
+05'30’

Dr. Vasanthakumar Namasivayam, IAS,

Chairman,
Ladakh Pollution Control

Committee,Union Territory
of Ladakh .

Copy to the: -
1. All the Administrative Secretaries, Union Territory of Ladakh.

2. Joint Secretaly (JKL), Ministry of Home Affairs, Gol.

3 . Secretary to Hon’ble Lt. Governor for kind information of the Hon’bIc Lt. Govelnor-Ladakh.

4. Deputy Conrnlissioner/CEO, LAHDCs, Leh/ Kargil, Union TerritorY of Ladakh.

5 . All Divisional Head of the Departments, Union Territory of Ladakh.

6. Technical Director1 NIC1 Len, for uploading the notification on the UT Website and publication in e-
Gazette

7. Private Secretary to the Advisor, Union Territory of Ladakh, for kind information of the Advisor.
8. Privdte Secretaries to the ChairmarVC'hief Executive Councilor, LAHDC, Leh/Kargil, for infonnation

of the respective Hon’ble CECs.
9. District Informatics Officer1 NIC9 Leh/}Largil for uploading the notification on their respective district

website

10. Assistant Director, Deptt. of Information, Leh/l<argil, for necessary action.

11. Superintendent, Archives, Archaeology and Museums.
12. Office/ Order File.
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S.0: _ 116 dated: 24.10.2024

Schedule - 1

S. No.

1.

2.

Designation of the Post

Section OfficeI

Pay Level & Structure

Level- 7

(Rs. 44,900-1,42,40C))

Level- 7

(R,. 44,900-1,42,40C))

Level-6E

(Rs. 35,900-1,13,500)

Level- 6B

(Rs. 35)600- 1,12,800)

Level-6B

(R,. 35,600-1,12,800)

Level-5
(Rs. 29,200-92,300)

Level-5
(Rs. 29,200-92,300)

Level- 4

(R,. 25,500-81,100)

Level-2
(R,. 19,900-63,200)

Level-SL- 1

(Rs. 14)800-47,100)

No. of Posts

1

1

1

2

2

Assistant Accounts Officer

3.

4.

Legal Assistant

Head Assistant

5. Statistical Assistant

rLVvv VLLlbbJ A hUbUAV VH Hr

1

1

2

I

6.

7.

8.

9.

10

Senior Assistant

Junior Assistant

Orderly
2

14
Total
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Ladakh Pollution Control Committee,

(Sub-ordinate) Service Recruitment Regulations, 2024
SCHEDULE – II

S.0: - 116 dated: 24.10.2024

Schedule- II (A)

S. No.

1.

Pay Level &
Structure Designation

Minimum qualification
for direct recruitment

Method of recruitment

Level - 7
(Rs. 44,900-

1 ,42,400)

Section Officer
100% by promotion from Head Assistant having not less

than three (03) years substantive service as Head Assistant.

100% by promotion from Senior Assistant in order of
seniority1 having not less than three 03) years substantive
service as Senior Assistant and also having passed

Secretariat Assistant Training Course Examlnatlon;

Provided that 25%) of posts to be filled UP in a calendar Yea1

shall be earmarked for promotion of those Senior
Assistdnts1 who have not qualified the Secretariat Assistant

Training Course Examination,but have crossed the age of
50 years as on I" January of the year in which such
pronrotion is being considered;

2.
Level - 6B

(Rs. 35,600-
1 , 12,800)

Head Assistant

Provided further that in case of Senior Assistants who have

qualified the Secretariat Assistant Training Course
Examination during his/her period of probation as Juni01
Assistant shall not be required to qualifY the said
examlnatron agaIn.

/

seniority I having not less than three (03) years substantive
service as Junior Assistant and also having qualified
Secretariat Assistant TrainingCourse Examlnatlon.

i) 75% by direct recIuitment.
ii) 25% by promotion from matriculate Orderlies hordel

of seniority> having not less than three (03) years
substantive service in that category as such on the
recommendation of DPC, and to qualifY tYpe test

with speed of not less than thirty (30) words per mlnute
(wpm).

Level-5

(Rs. 29,200-
92,300)

3. Senior Assistant

Graduate -from any

recognized University and

to qualify type test with
speed of not less than 35
words per minute on
computer key board.

Level - 4

(Rs. 25,500-
81,100)

4 Junior Assistant

Provided that a person appointed by direct recruitment or
by promotion shall have to undergo and qualifY the
Secretariat AssistantTraining Course Examination /Training
during the period of probation.

Level - SL- 1
(Rs. 14,800-

47, 100)

5 Orderly
Minimum IOd1 andMaximum

10+2
100% By direct recruitment
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Schedule –11 (B)

Level - 7

(Rs. 44,900- 1,42.400)
Assistant Accounts Officer

fromdeputationBy
Ladakh Accounts Gut)-ordinate) Service

Level - 5

(Rs. 29,200-92,300)
Accounts Assistant

fromdeputationBy
Ladakh Accounts (Sub-ordinate) Service

Schedule-II (C)

Level - 6E

(Rs. 35,900-11,3500)

By deputation from
Ladakh Legal (Sub-ordinate)ServiceLegal Assistant

Schedule-II (D)

fromBy deputation
LddaU1 Economics and Statistics

(Subordinate) Service

Level -6B
(Rs. 35,600- 1,12,800)

Statistical Assistant

Schedule-II (E)

1 On’ Pdss with driving license of Light
Motor Vehicles (LMV) with

(TRANS)

Level - 2

(Rs. 19,900-63,200)

100%) by direct
recrultITlentDriver

Digitally signed by

NAMASIVAYAM CITAT#1=(e)EAR
VASANTHAKUMAF{ Date: 2024.12.1 1 17:25:23

+05'30'

Dr. Vasanthakumar Namasivayam, IAS,
Chairman)

Ladakh Pollution Control Committee!

Union Territory of Ladakh

consequences and also for any other mi.SYepresentaac)n etc-
J

MICHAEL SHRI!IHXIIN%YDSOUZA

MANNY DSOUZA :!F£:,024'12'11 17:34:07
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Annexure R-2

ADMR{ISTRATION OF THE UNION TERRITORY OF LADAKH
DEPARTMETN OF FOREST, ECOLOGY & ENVIRONMENT

e-Mail: admsecyud.}@e<®gmai!.com

The Secretary,
Ladakh Subordinate Services Staff Selection Board,
Union Territory of Ladakh.

No. : LPCC/’UFL/RR/2024/22'3- Zz1 dt: IS/12/2024.

Sub: Referral of UT Level Cadre vacancies for I,SSSSB for selection.

Ref: LPCC Recruitment Rule notification S.O. No. 1 16 dt: 24/10/2024.

Sir,

This is in reference to above quoted subject. In this regard, kindly find enclosed the prescribed

requisition proforma duly filled along with all the relevant annexures for the below mentioned m Level

cadre posts of Ladakh Pollution Control Committee.

Total vacancies
reserved out of the
veItical Reservation
for FE&E

S. } Name of

o. i the post

Pay Level/
Structure

Vertical Reservation

SC 1 ALC I EWS 1 TotalST PwD BSM

Junior
Assistant

Level-4
(Rs. 25,500'
81,100
He el-2

(Rs. 19,900-
63,200
He SL-1

(hq. 14,800

2. i Driver

3. 1 Orderly

The selection of the suitable candidate Ibay be expedited.

Ent..1: (i) Format (24 lqves)
(ii) RRs (08 leaves)

Yours faithfully,

cAQ/-
17.12.2024

Dr. Vasanthaktunar Namasivayam, IAS,
Commissioner/ Secretary,

Forest, Ecology & Environment,
Union Territory of Ladakh.

CQPy to the: -
iyM-ember.Secretary3 Ladakh Pollution Control Committee, UT of Ladakh, for i.nfonnatiou.
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{}!!}:% AnnexlIre R-3
\$$ :+;i

GOVERNMENT OF JAMMU AND KA§kiMXR
FOREST, ECOLOGY & ENVIRONMENT DEPARTMENT,

CIVil SECRETARIAT, SRiN AGAR

;--t'Wk

NOTIFICATION
Srinagar ,P ,qIy October 2019

SRO VAI in exercise of the powers conferred bY proviso to AEticte

309 of the Constitution of India, the Governor is pleased to dina that the cadre of the

{Jammu and Kashmir Forest (Gazetted) Service} for the Union TerritaFY of Ladakh shall

comprise the posts as indicated in Schedule 1 to this Notification, subject to anY

modifications as may be necessaPY.

This shall come into force with immediate effect'

By order of the Governor.
Sd/-

(Manoj Kumar Dwive€11) IAS
Commissioner Secretary to Government
Forest, Ecology & Environment Deptt-

FST/Re-org20:19/BROs Dated : - 2910.2019

Copy to : -'
1) Resident Commissioner, J&K.

2) Principal Secretary to Hon’ble Governor.
3) All Administrative Secretaries.
4) Divisional eommi5sioner Jammu / Kashmir /Ladakh'
5) All Heads of Departments.

6) OSD to Advisor/s to Hon’ble Governor, J&K,
7) Private Secretary to Chief Secretary, J&K.

8) Private Secretary to Commissioner / Secretary to Government, EoJ

9) Stock file / office website.
Vlogy & Environment

Ement:

Forest, Ecology & Environme>t Deptt-

U

Scanned with Cam Scanner
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6

vgA)SL to SRO

itorial), Ladakh'est

dated , aS

Name of the post Number
of posts

01

02
1

Dy. Conservator of Forests
Accounts Officer
Assistant Director

s .P&S)
Private Secreta1
e ;Grade-I

Department of Wildlife Protection, Ladakh

Number
of Posts

1

2

1

Name of the post

I e Warden
Wildlife Vm
Range Officer Grade-I

Pollution Control Board, Leh

Number
of posts

1

1

1

Name of the post

Regjonal Director
Icc aLi;m
mR-birect:or
Assistant Director
Private Secreta

Leave/ Training and Deputation Reserves have been incqrporated in the number of posts
applicable.

I

' lb. All

Pay Band / scale of the
post with Grade Pa

Level 13

Cadre

LFr

LFr

UT
LFr
LFr

15600-39100 +6600 (PR)
Level 8
Level 8
Level 8
Level 8

9300-34800+4280 (PR:

Pay Band / scale of the
DOSt with Grade pa

15600-39100 +'6600 (PR-

m'£}800+4800 (PR'
9300-34800+4280 X PR

Cadre

UT
LFr

ale of the
post with Grade pa

Level 13

Level 8
Level 8
Level 8
Level 8

Cadre

LFr

LFr

LFr

whereveJ

Scanned_y Kb__(an§£qWlgf
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Arrnexure R-4

F 1(1111) F& E 1:4::1i!!!!!!iE::1: :TJDLV(;!:II:E:EiF!:T£iiik;):gLSPSg;iFbiLE HiIT /
– - CIVIL SEeRE"TARiAT

FqOTIFICATION
October 28:1g§rinagar

SRO Yah in exercIse of the powers conferred by proviso to Article

NoHncation, subject to anY modifications as maY be necessarY

This sha11 come into force with immediate effect

By order of the Governor'
Sd/-

(Man(Jj Kumar Dwive(Ii) IAS L

cF=:!}:slo£FJJye:el:St::r::XFLnIBFtT

FSI/Re-org20lg/SROs
Dated : - .,P.1.10.2019

Copy to : -

1) Resident Comrnissionerr J&K'
2) Prir\dpa! SecretaW to Hon’t)Ie Governor

3) An Administrative Secretaries„
4) Divisional Commissioner Jammu / Kashrnii / Lad3Kn'

5) All Heads of Departments.
6) OSD to Advisor/s to Non’bie Governor, J&K-

B :TItSEE==: TitIE:=:::Dej::: i:teary b Government/ ForeqJulogy & Environrnent'
9) Stock fi\e / office website.

:;canned with Cam Scanner
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Schedule + to SRO

g}l''erritorial)

o

O

Hunt Accounts Officer
amad Assistant
IBtisbcal AssIstant
OFeTaAssistant
=
a m=f
C

fHmlister
iii:TPo–rest Guards

1

1m
Ro
r

MRI
DaXrjK
FMaliesn==
msm;;iona
nI Block Manager (SFC)

Z:1lid StIpe
n-iiiid Worker(W
ncleaner (SFC)

1

No
S

I
2

Name of the past

C

a

R;iacmisistant
BBmtint

3.

4.

5.

6. m;j€i-nsi5tant
m-e-anRaF;ife II
mrk/Accountant

FM1 reM
o nts

am;afi;a/ Antimmxmrm
!4.
15.

16.

Junior Assistants
Orderlees

1

Po11ut:ian cn=mo @
Name of the post

Section OffIcer
Asastant Accounts offlcer
Head Assistant
!im1 mg;I;:iFit
Legal Ass\sLant
Accounts Ass;fstant

lmm
DrIver

Orderly
Tfaining and Deputation Reserves

, :iJ J ot

Number
of postS

1

1

2

1

09

01

01

1

12

42

02

IT
03

02

01

01

m1
of posts

1

1

2

1

1

I
2

I
7

1

1

2

4

5

I

S Cadreumber o
lost with Grade pa'iaSB

Level ?

He e17

Leve
Leve

Leve

Level 4
Leve
Level 2

Momherever applicable,ave been incorporate

a f- 10.2019

Pay Band / scale of the
lost with Grade Pa'

Level 7
Level 7
Level -6
Level 6

Level 6
Ti;el 6

THGlinTiiiF@>
TEn
2 )O (PR)

m76nm-(FR)
4

+

3-ol:io16B–+m (PRI
ne 2

m7 A;i300 (PQ
0

m).
+

5200_20200+2400

4440-7'+

l440-7440+ 1300

P = :tay:ft : :1:m
Levet 7

Level 7

me
Tevel 6

Levet 6

Level 6

3

2

+

n2F31immcFCFF$
m2 n$T®ti-Pk)
m616ijn©PR)
amom@iii
2 Fr36if(PR)
4 +r300 (PR)

lmmMmPF!)

Scanned wijb_(qW}§gQn-n-er
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Cadre

UT
LFr

UT

LFr

Lfr
LFr

LFr

UT/Divisional

ur/ Divisional
UT/District

UT/Divisional

UT/Divisional

=t/Divl/ District

UT/Divisional

UT/Divisional
LFrm District

m/DistriCt
UT/District

Cadre

UT

UT

LFr

UT

UT

UT

UT/Divisional
LFr

UT/ Divisional

UT/Divisional

misional
UT/ Divisional

TT7MisionaI
V

)

Tf/bivtsional

I
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Annexure R-.5

I 1 “niC _ ' _„_

/'T:W:'
e4'WrJJf+:T _

&WVaBi!

=$1W =ofJ tNlit

one £XRtH • Oh£ F4HILV • aRE FVYUnE

q{aq -T€wvq

HEr InT qqrFKa, VEra
THE ADMINISTRATION OF UNION

TERRITORY OF LADAKH

LADAKH POLLUTION CONTROL
COMMITTEE LEHWTW qqwr Rfwr THR

++H/email: memberse,-'retarylpcc@gmail. com

M@sAM@£L£t£
Subject: The Second Meeting of the Ladakh Pollution Control Committee,
Union Territory of Ladakh.

The rneeting was held under the Chairmanship of Dr. Pawan Kotwal) IAS>

Chairman> Ladakh Pollution Control Committee/Administrative Secretary of
DeppIIments of Health & Ministry of Forests9 Ecology & Environment, UT Of
Laia1d on 18th of January> 20239 at 12:00 p.m. in the Conference Hall, Civil
Secretariat, Leh.

The Meeting was attended by following members of the Commlttee :

1.

2.

Sh. Nazir Ahrna.d) Director> Industries & Commerce Departrnent, Nomrnee
Industries and Contmerce, UT of Ladakh

Urban Local Bodies> Nominee of
and Urban development, UT of Ladakh.

Industries & Commerce, Nominee of

of Administrative Secretary,

Smt. Zahida Banc), Director,
Administrative Secretary, Housrng

Sh. Rjgzin Spalgon> Deputy Secretary,

Administrative Secretary,

Dr. Motup DoNe, Director,
Dr. Ni{ins Head, Department

Transport j UT of Ladakh.
Health and Medical Education, UT of Ladakh'

Indian Institute ofof Civil Englneer Ing,

Technology, Jamnlu' _ _
6. Professor) Raj Kumar Ram Pall EX_Head DepartInent of Environment

7 B :)CrI e := = = =f: e : i =g : ) \ :H:=1:1= a ! I) i r e C t O r ) CPIcrIB ) No mu ince of Member

8 := r :::IT;S ::=11: 1E )IL 1 a ]qEp1b ) S C i e n t i S t (: / De pay Director ) Regional it: face r )

9 + H= : i t=hT f =====1[HpI!i•+IL =::::= b: gdTI:II&:: a:hE =bT ) 0F : In1: == Str les } Ul[ of

Ladakh.

PH = = n = = ' =P n -- +- Un -
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the decisions taken during first meeting of the Committee and commenced the

presentation on the Agenda Items of the second meetIng

Agenda Item No.1 Proposal to declare UT of Ladakh as Aip Pollutlon
Control Area.

Discussion :

implementation of the Environmental laws

DecISIon:

1 • TJ:t i Illi =p= = = = = ) = ::ed o : : J=fm== a ][p:H: c:: t :i : : 11 = =: nuB o : :o1

iii for approval of the Competent Authority at the earliest

2. The Committee approved the proposa1

Agenda Item No.2:, Recommendation for creation of Scientific & Englneerlllg
posts for LPCC.

Engineering post needs to be created

i

I

DiscussIon:

Page 18 of 24
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3. Dr. Ram})al, stated that the posts as proposed bY LPCC is verY much

required for smooth functioning of the CommiKee' To assess the different
aspects of work related to pollution control> the strength of Scientific and

Engineering staff needs to be increased incrementally, but to start with the
proposed posts are sufficient.

4. The Regional Director> CPCB> suggested to create one post of Law Officer
and one post of Legal Assistant to deal with matters related to directions of
Hon’bIc N(JT. The Regional Director, LPCC, informed the Chair that a post

of Legal Assistant has already been allotted as per SRO 722 .
5. The Chairman, LPC*C, stated that to begin with the bare lninimum number of

Scientific and Engineering posts may be created.

6. The Regional Officer9 MoEF&CC! suggested that to avoid litigation, Grade

pay for posts related to Scientific and Engineering fields need not be

;estri<...ted to that re,,..ornmended by CPCB. The Chairman, LPC'C, stated that

since UT of Ladan1 is without Legislature, the Rules governing the post

creation and other Rules governing paY etc' shall be adopted as per GFR

Rules of Gol, as prevalent in other such UTs. The States are free to adopt

Grade pays different than that recommended bY the CPCB '

7. The Committee suggested that creation of technical field related ' posts

should be comlnensura,te with the requirement/establishment of labs in each

district .

Decision :

1. The Committee recommended the proposal along with the addition of a post

of Law Offi<..er to be put up to the competent authority for approval

Agenda Item No.3:, Consent fee to be charged from the units already in
operation.

1. The Member Secretary: 1,PCC> stated that in order to encourage compllar}ce
and ensure uniform charging of the consent fee nom alreadY existlng yn Its:

st'a,te of J&K into UT of J&K and UT of Ladakh, with restructured consent

fee applicability

Page 19 of 24
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I

1.

publicity to this scheme-

Period of operation prior to

applying for grant of consent for
grant of consent to Operate

(Fresh)

Tonsent fee to be charge

1 to 5 years
(nonsent tO Establish (Fresh) + Consent tO Operate

(Fresh) + Consent to Operate (Renewal) fee for 2

year.

.' aT,’:.*&:::':::'=
years.

= : :T t /! =: : s :o ( =:=t e+ ( :: : : T: 1 ; o= p=: t ;
y e & r s e !

Operate (Renewal) fee shall be considered based on
the numbers of years in operatIOn.

5 to 10 years

More than 10 years UP to 15 Years

Agenda Item No.4:, Consent

Category of Industries

1. The Member Secretary, LPCC, suggested

Consent, issued under section 25/26 of

pollution) Acl 1974 and/or
POllution) Act,19819 as per
C'PCB vide no. B-29012/ES

Validity period in case of Red, Orange and Green

to adopt the period of validity of
the Water (Prevention and ContFol of

section 21 of the Air (Prevention and Control of
the Uniform Consent Mechanism diFected bY

S(CPA)/20 15_16) Dt: 07-03 -20 16

e cl1 : 1 1::ed i E :=TF:1:: 1 s =! ! : :IT b ;h: iT::i !i =rt:: : IP Fii qd i ty period with t
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)T

The meeting ended with a vote of thanks to the (,-hair and other members of the
Committee.

This issues with the approval of Competent Authority.

,,.
t \ bq?

Member Secretary
Ladakh Pollution Control Committee,

UT of Ladakh.

N,. LPCC/UTL/MOM/2023/ MS {ga- ?? Dated: g//01/2023

Copy to the:

1. Principal Secretary, Forest, EcoIogY and Climate Change/ Health and
Medical Education /Chairman, LPCC, UT of Ladakh.

2. Principal Secretary, Housing and Urban Development, UT of Ladakh.
3. Administrative Secretary, Industries and Commerce / ’lranspon

Depar{ment, UT of Ladakh.
4. Member Secretary, Central Pollution Control Board> New Delhi'
5. Director, Industries & Commerce DepaTtment, UT of Ladakh'

6. Direct(.')rp Urban Local Bodies, UT of Ladakh.

7. Dire,...tor3 Health and Medical Education, UT of Ladakh.

8. Head) Department of Civil Engineering> Indian Institute of Technology'
Jammu

9. Professor) Raj Kumar Ram Pal! Ex_Head Department of Environment
Science University of Jammu.

1 () B 1( e ]g i C) r1 a 1 (F) ffi (bJ e r ) N/1 i rI i S t ryo fEnv irc) n ment ) FIesta nd Climate (I ]hWge )

Jammu

11 Chairman. Ladakh, Chamber of Industries, UT of L'adakh'

W'n-'W+ ' "Hn=,=a
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a

, Annexure A:

Annexure to the MoM of 2"d LPCC held on 18-01--2023

S.no Name of the
Cadre/post ; Grade

Pay
Band

1. GAZETTED
SCIENTIFIC AND LEGAL

c ad&b-
Offit-er/Scientist-C 1 39100

No. of
posts

Remarks

E-Fide
Pa

66001. 1 Handling of official matters
pertaining to CPC}B, MOEF
and other SPCBs.
Overseeing of laboratories
and scientific assignments of
the committee.
Overseeing of laboratories,
interpretation of results of
analysis and reporting,
ensuring quality control
measures as per standards.
r

legal advice on legal matters
and to deal with Hon’ble
NG-F matters.

1

Officer/Scientist-B 1 34800

5400 1

W 4
34800

)N- GAZETTED
sciENTiFiC AND ENGINEERING

1. Scientist-A 9300,
34800

4280 a

supervision of workl
reporling of analysis,
supervision of field
mon itorin
r ion

and monitoring of coll'ection
of samples.
T prepare, review and
red raft alongside the
engjneering learn.
JfK;id inspections
and help in samplin’

2. Jr. Env. Engineer 9300-
34800

4260 2

1

1

1

1

11

r 9300-
34800

4210

4200

4200

1300

4.

5.

6.

FTeaTiF;;iii

Lab Assistant

9300-
34800
9300-
34800
4440-
7440

Lab Attendant

FiaT:
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Annexure R-6

Q

VPdnl =rzra

F 0 ]1$1:b][ S t:[hHH1):1:L: :::FoIE:!I!L:F1 :m ::f]F:TII:3 ND ==b:/)DilUtE: m
Phone No. 01982_2575613 FaI No. 257435, e-maIl: att ltlsecy IItt, lgbt618nlall-cont

The Additional Secretary,
Control of Pollution Division,
3rd floor JaI WhIg, Indira Paryavaran Bha\van,
MoEF&C(-'-Got, New Delhi- 110003 .

Sub: - Creation of Posts for the Ladakh Pollution Control ComIuttee -reg'

Ref - i) e-once No. E-Comp. No.: 3351, File No.: M/5 17/2021'
ii) CPCB-Got, No.: PCP/NGT/693 of 2023/2023-24 dt: 27/11/2023 '
iii) CPCB-Gt)1, No.: 'PCP/NGF/693 of 2023/2023-24 dt: 09/02/2024'
iv) CPCB-Got, No.: PCP/NGT/693 of 2023/2023-24 dt: 23/04/2024

Hi;donai require'mbM for the working of the LPCC.

for the LPCC.

Each: The checkUsts with Amexures I - Xl
( 178 leaves) A''(Yours faithfully,

17.12.2024

RIo .
CO"' q iF'\'l 'TL\'''q

}Z25-3 \ Dr. Vasanthakumu Namasivayan1, IAS,
Commissioner/Secretary ,

Forest, Ecology & Environment,
UT of Ladakh.

COPY tO the: - . _ ,, .. A__,__I n_..d \IA„, naII,i fr,r ;nfnrmnHrtn
1)

U) ==L:T;=mu) }ashmk & Ladakh AHain) MUsHy of HomF AKahs, NEY Dejhi, for qhrmation,

i:) DiJector) JamHw} Kashmir & Ladakh AHds, MhUsTy of Hom: fEa! THY :ILm IF I hlformatiou

B ) Ii::: t=t:i= eTtV II:;Je?:: i:nr ;=Till;It iii:i:IT;:IT:Iti foI Id=:i:\:JLI
vi) OSD tO the Advisotl

pnoe 7.3 nf 9.4
-–-- }
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IF
Annexure R-7

List of Equipments

S. No.

1.

2.

3

Name of equipment

Berlchtop pH mete1

Benchtop ConductivitY/TDS meter

Portable Optical DO nleteT

IJV visible spectronlete1

sting kits including pre-

programmed colorimeter, multlparameter'
" -' mrbidity meter. _

Binocular Microscope

Air quality detector

Quantity

02 Nos.

02 Nos.

01 No.

01 No.

t 5.

01 No.

6

7

01 No.

02 Nos.
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